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IN THE MATTER OF: .

- R ! .
ASHUTOSH KUMAR © 2% . APPLIGANT |
Y B
VERSUS

ARAT FLUOROCHEMICALS LIMITED

PTHERS ... RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO.
1IN O.A. 2 OF 2025.

I, Niraj Kishore Agnihotri, Age 58 Years — Adult, Occupation — Service,
working with Gujarat Fluoro Chemicals Limited, the Respondent No. 1

herein, do hereby solemnly affirm and state as under:

1. That I am the authorized signatory of the Respondent No. 1 company
(“Answering Respondent”) which has been arrayed in the above-
mentioned matter and I am well aware of the facts and circumstances of
the case. I am therefore competent and authorized to affirm the present

Reply Affidavit on behalf of the Answering Respondent.
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2. The present affidavit is filed in addition to the Reply Affidavit dated 6 June
2025 filed by the Answering Respondent before this Hon’ble Tribunal,
pursuant to the directions of this Hon’ble Tribunal by its order dated 29
July 2025. In the present affidavit, the Answering Respondent is also
replying to certain averments and allegations made by the Applicant in
their rejoinder affidavit dated 14 July 2025.

3. The Answering Respondent humbly states and submits that it has paid the
all the hospital bills and expenses of the victims of the unfortunate accident
that occurred on 28 December 2024. That.the-Answering Respondent has
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provided all the necessary support

0 injured persons.
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pr— Respondent has,p& A%
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'mzﬂ_mﬁfhe families of the
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ceased/victims for the personal loss suffered by them. The details of the

| ®\JouNt

compensation paid were informed in the said Reply Affidavit dated 6 June
2025 and the same complies with the directions and guidelines laid down
in various Judgments of the Hon’ble Supreme Court, including the
judgment of Sarla Verma. Vs. Delhi Transport Corporation (2009) 6 SCC
121.

5. That the details of the deceased persons, including their age, salary and the
amount of compensation calculated/determined by following the formula
as per the guidelines of the Hon’ble Supreme Court are furnished at
Annexure — A, filed along with the present affidavit.

217
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The Annexure — B prov1des the bifurcation of compens 1@3 p;ud to. the

therefore states that it has fairly compensated the@a\f cﬁ’ﬁtﬁk

e o

families.

The para-wise reply of the Answering Respondé
averments/allegations made by the applicant in its Rejoinder Affidavit
dated 14 July 2025, is as under: -
i) As regards allegation in para 3 to 3, the contents are denied. There
was no delay in giving the appropriate treatment to the affected
persons. The victims received timely attention and treatment.

Unfortunately, four of them succumbed to the health complications

Y\ developed by them.

: /As regards 6 to 8, the Answering Respondent denies allegation of

,ﬁ':??

between 16" — 18" December 2024, i.e. prior to the said unfortunate

failure to conduct timely audit. Admittedly the audit was conducted

accident. The audit report was received on 01/02/2025 and all the
suggestions as have duly been implemented and compliance Report
has been submitted to DISH office on date: 09" June 2025 — Please
refer copy of acknowledgement. The audit report is annexed at Pg.
1131 and is a part of the Reply Affidavit dated 6 June 2025 filed by
the Answering Respondent. Therefore, it is denied that the
Answering Respondent has not conducted safety audits once a year
as required by the provisions of the Manufacture, Storage, and
Import of Hazardous Chemicals Rules, 1989.

iii) As regards para 9, the Answering Respondent states that, the
allegations are baseless and misconceived. The said observations

have no direct connection to the metallurgical failure of the bonnet
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bolts of isolation valve, leading to the unfortunate accident, which
was unforeseeable.

8. Even otherwise, and without prejudice, the Answering Resp

that,

a. In the checklist maintained by OHC the pressure 1sfine

(‘ ; T i ;':‘;.i i
) 3 :
1& no, d_'vmajor iy
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8
raf

instead of value. This was pointed out by auditor, Whl(ﬂ’l

deviation but for system improvement the point was

corrected now. During the audit Oxygen cylinder quality. | @emf' %tes.
were not available in OHC. However, they were ava;l‘;l;l: in
centralised location.
b. The particular fire extinguisher wall hook was painted and due to that
it was placed on ground and it was mentioned as blockage. We had
rectified the observation immediately.
: Among the entire pipeline one bonding was found dislodged. We have
» installed the copper bonding since inception of TFE plant for all flange

i joints of inlet & outlet lines. periodical inspection of the copper

bonding especially for the pipelines erected on the pipe racks is in

place.

9. In view of the above, the suggestion of the Applicant in para 11 of its

rejoinder affidavit, is not proper or warranted and therefore be rejected.

10.The Answering Respondent states that the Applicant has not made out any
case under provisions of any of the applicable environmental laws or
regulations that would warrant any further directions from this Hon’ble

Tribunal.



1895 8

11.The Answering Respondent humbly states and submits, that this Hon’ble
Tribunal be pleased to take cognizance of the details of compensation as

provided, and dispose off the present matter by passing suitable orders.
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(Falguni P. fizrot)
ADVOCP-;-E ‘L..Jg 1% “\--:.I-'-‘.r
Govt. of India

Bharuch District (-
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* Derived from the
2 Sunita Tokas v. New India Insurance Co. Ltd.
3 Since 5 dependents —0.20 (1/5)

“ married —hence —0.33 (1/3)

50.5 = (%)only since father does not count as dependant.
8 married —hence —0.33 (1/3)

9
ANNEXURE - A
Income it 6F
fter °
Addition| No. of % a': e Totsh Lgmmof Estate & s .
Name |Age|sala Employment | Future P T [T C—— exﬁe\ggei%mwﬁy;;m%of Compensation| Love & Funeral compensation
Y| Nature Prospect| , pen p . p deduction, Ms (Multiplier |Affection? (as per SC
income | dantt |deduction Expenses
. based) Case laws)
C=A+ E=C- |F=(C-E) _ _
A B (AxB) D (CxD) G H I=FxGxH J K L=1+J+K
M’;";’::Eia 47 |15,000 Permanent | 30% | 19,500 | 5 | 020 | 3,900 | 15600 | 13 12 | 24,33,600 |2,00,000| 50,000 | 26,83,600
:3:; 38 |12,900| Contractual 50% 19,350 i 0:33 6385 12,965 15 12 23,33,700 |2,00,000 | 50,000 25,83,700
Mahesh |25 |12,900| Contractual 50% 19,350 15 0.50 9675 9675 18 12 20,89,800 |2,00,000 | 50,000 23,39,800
Mudrika
Vaday 29 (12,900| Contractual 50% 19,350 1 0.33 6385 12,965 17 12 26,44,860 |2,00,000 | 50,000 28,94,860
Sr. No. Name Age Injuries Compensation Paid
1. Mr. Chhelbihari Sahu | 31yrs | Lost work case | 1104 ( 2- days )
2. Mr. Surya Lal Sahu 44yrs | Lost work case | 1656 ( 3- Days )

6|7
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ANNEXURE - B
Group
Lumpsum —_— personal FINAL Additional
Compensation Paid Amount deposited in labour Court 8 3 accident compensation | Compensation paid
Name Compensation Total
before Labour (Workmen Compensation Act) compensation (as per SC Case| over and above SC
paid by GFL
Court’ (added on laws) Caselaw
17/10/25)
Vv W X Y Z=W+X+Y L W=L-2Z
Rajesh | 12,28,025 12,28,025 a0,00000 | 2000000 72,28,025 26,83,600 45,44,425¢
Magnadia
Suchit 0
Kumar 12,50,000 14,21,700 40,00,000 54,21,700 25,83,700 28,38,000
Mahesh 12,50,000 16,04,912 40,00,000 0 56,04,912 23,39,800 32,65,112
I\/\I(l;j:l\:a 12,50,000 15,64,953.60 40,00,000 0 55,64,953.60 28,94,860 26,70,093.60

8 Additionally, the Answering Respondent has assured and offered the Mr. Kush Rajeshkumar Magnadia (son of deceased Mr. Rajesh S Magnadia), a) reimbursement of education

fees for the remainder of tenure of education, b) transportation charges/expenses (paid monthly)

with the Answering Respondent

towards commuting to Parul University Vadodara for remaining years of college. c) suitable job

717
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Gujarat Flucrochemicals Limited
1 8 9 8 _earlier known ,'als Inox Fluorochemicals Limited
12/A, GIDC Dahej Industrial Estate, Taluka Vagra, Tel: +91-2641-618031 (Admin) / 618041-50 (Purchase) /
VALUE THROUGH GREEN CHEMISTRY  Distt Bhartich-3921 30,.GujaLaI,lndvia,74.._* 7J_ 618086-87 (Se@w}_y_}% X LV
An ‘NO”GFL Group Compan: wmgﬂ,-com- ===
P pany

CIN : L24304GJ2018PLC105479

Ref: No.: GFL-DJ/DiSH-BH/SR-2024/2025-26/01

To,

The Dy., Director Industrial Safety & Health,
2" Floor, Multi-Storied Building, Part-ii,

Nr. New Court, Kanabivaga,

Bharuch-392 001

09* June 2025

Subject : Submission of “Compliance Report” of Third-Party Safety Audit Report 2023 & 2024

Respected Sir / Madam,

Please find appended herewith “Compliance Report” against Third-Party Safety Audit Report for the
years of 2023 & 2024 of M/s. Gujarat Fluorochemicals Ltd., located at 12/A GIDC Industrial Estate

Dahej, for your kind info and record.

Thanking you,

For, Gujarat Fluorochemicals Lj

Encl., : Copy of “Compliance Report” of Third-Party Safety Audit Report 2023 & 2024

r:;QLJ ) 202S
‘oz SIS 916
AB1s Aanidl viol Wirey

¢i3A

Regd. Office: Survey No. 16/3, 26, 27, Village Ranjitnagar, Taluka Ghoghamba, Distt. Panchmahal - 389380, Gujarat, India.
Tel: +91-2678-248152/153/107 | Fax: +91-2678-248153
Vadodara Office: ABS Towers, 2" floor, Old Padra road, Vadodara-390007, Gujarat, India | Tek +91-265-6198111/2330057 | Fax:+91-265-2310312

I_I Corporate Office: INOX Towers, Plot No. 17, Sector-16A, Noida-201301, Uttar Pradesh, India | Tel: +91-120-6149600 | Fax: +91-120-6149610
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From: Rohan Kharche
To: sshooda65@gmail.com; aeronaayushman@amail.com; chiefsecretary@gujarat.gov.in; chairman-

gpcb@gujarat.gov.in; maulik@nanavatico.com; pushkalm6@gmail.com; dish-ahd@qgujarat.gov.in; collector-
bha@gujarat.gov.in; ccb.cpcb@nic.in; secy-moef@nic.in; ngt@mgklegal.com

Cc: ngt-pune@gov.in; Nandita Chauhan; Deepak Singh; Amit Agashe; Vanita Bhargava; Ajay Bhargava; Tijil
Thakur

Subject: Re: Service | Additional Affidavit - R1 Gujarat Fluorochemicals Limited | OA 02-2025 NGT (WZ) Pune

Date: 26 October 2025 14:41:36

Attachments: Additional Affidavit OA 02 2025 GFL.pdf

Dear Sir

We are concerned for our client Gujarat Fluorochemicals Limited, the Respondent No. 1 in OA
No. 02 of 2025 (Shri Ashutosh Kumar vs Gujarat Fluorochemicals Limited & others).

Enclosed herewith is the Additional Affidavit of Respondent No. 1 in OA No. 02 of 2025, as and
by way of service upon you.

Kindly note that the present e-Mail shall be filed before the Hon’ble NGT
(WZ) as proof of service.

Regards
Rohan Kharche

Associate

7th Floor, Panchashil Avenue, Plot No. 71, Kalyani Nagar-Wadgaon Sheri Rd., Yerwada, Pune, 411 006, India

M: +91 9404426995 | E: rohan.kharche@khaitanco.com | Business Card | www.khaitanco.com

This message (including any attachment(s) hereto) is confidential and may also be privileged. It is intended solely for the addressee.
If you are not the intended recipient you are hereby notified that any disclosure, copying, distribution or taking any action in
reliance on the contents of this information is strictly prohibited and may be unlawful. If you have received this message in error you
are requested to delete it from your system. Khaitan & Co is not liable for the improper transmission of this message nor for any
damage sustained as a result of this message.



